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GOVERNMENT OF TRIPURA
EDUCATION DEPARTMENT
(Social Welfare and Social Education)

No. F. 85(64-2)-SWE/39(5C) Dated,. Agartala the 31st August 1992,
NOTIFICATION

In pursuance of the order of the Hon'ble SupreingCour_t of India
passed in Writ Petition (Criminal) No, 1171 of 1982, Laxmi Kanta Pandey-
VS5-Union of India, the Governor of Tripura has been pleased to frame

guidelines as annexed to regulate matters relating to “In Country Adop-.

tion” of Indian Children in the State of Tripura subject to condition that
adoption of Tribal orphans is not in conflict with customary tribal laws

and usage. All concerned should ensure that the guidelines,.as framed
shall be followed rigidly while In-Couniry adoption of Indian Childeen.

By order of the Goveino;',
- P, R. Acharjee

Joint Secretary to the
- Government of Tripure.
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- GOVEENMENT OI' TRIFURA
EDUCATION DEPARTMENT
(Social Welfare and Social Education)

No. F. 85(64-2)-SWE/89(SC)

Subject —Guidelines {o regulate matiers relating to In-Country Adoption
of Indian Children as per direction of Hon’ble Supreme Court
of India,

1. AIMS AND OBJECTS:

It is recognised that the welfare of Society, its growth and deveiop-
ment depends.to a great extent on the Health and well being of its child-
ren. The Constitution of India provides that the State shall direct its
policy towards scruring, inter alia that children are given facilities to deve-

lop in a healthy manner and in conditions of freedom and dignity, and-

that childhood and youth are protected against exploitation and aga'nst
moral and material abandonment., The National Policy for Children nlso
recognises that the nation’s children are a supremely important asset and
their nurture and solicitude is the responsibility of the nation.

2. NEED FOR FAMILY SUPPORT FOR DEVELOPMIINT OF
CHILDREN:

It is an accepted fact that the balanced development of a child emo-
tional, physical and intellectual can be bést ensured within the family or
where “this is not possible, in familial -surroundings. The responsibility for
providing care and protection to children including those who are orphaned,
abandoned, neglected and abused rests primarily with the family, the
community and society at large. Hoswever, since many traditional ipstiti-
tions “including the family structure are undergoing changss on account
of urbanisation, -industrialisz.tion and the general process of development,

family support to a child is not always available.” If, thersfore, becomes

the responsibility of the community, of society and of the State to provide
both institutional and mon-irstitutional support to destitute children, Tradi-
tionally, our seciety has been providing support through cheritable ins:itu-
tions and non-institutional activities Iike. adoption, guardianship and foster
care. Due to~ repaid changes in the social structure and other related
factou, the number of children who need care, protection and rehabilita-

tion #s on'the increase. It is, therefore, necessary not esily to expand both -

institutional and non-institutional facilities for the nurture of such children,
but also to regulate and monitor all programmes so as to ensure minimum
standards in all child welfare activities. Among non-institutional modes,
the interest of the “child- car: best be served through adoption in a family.
Further, it is also an accepted fact ihe child developes best in his or her
own cultural and social milien. Thus, placement of a child through adop-
tion in and indigenous setting would be ideal for his or her growth and
development.. -Infer-country adoption, ie. adoption of Indian children by
adoptive parents residing abroad; should be resorted to only if all efforts
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to place the child with adoptive parents residing in, Indja prove unsuccessful.

Generally, in all matters concerning adoption, whethérT'Withirﬁ':ihE'édpntry

or abroad, the welfare and interest of the child shall be patamount:

3. PRESENT STATUS OF THE STATE FOR WELFARE AND
DEVELGPMENT OF CHILDREN: T -

The tribal society in Tripura has in builf mechanism- which” provides
for the protection of orphan child. Government-has iftroduced fostér care
of -orphan and destitute children belonging ta the tribal families within
their community cnvironment under the Tripura Orphan Child Welfare
Rules 1981, Further under the provision of Tripura Child Care and Wel-
fate Rules 1980, tribal children who are orphan due (o disturbance are
taken care of. "

The children of a broken Home is peculiar to big cities. ' In the State
of Tripura there is no big city. The. biggest is at the Staté capital at Agar-
tala which have the highest population of about 1.32 lakhis only. There-
fore, a number of children coming from broken Homes and those coming
into "conflict with faw due to various factors of urbanisation is insignificant.

Government of Tripura have introduced number of schemes for
growth, development and welfare of .the children in accordance with ihe
National Pelicy for children. Apart from community based programme
the mstitutional services have been introduced o provide shelter, education,

hesith services and rehabilitation to those childieén who are fendered desti-

tute, orphan, neglected snd exploited. - o

Government-of Tripura as set up 22 Children Homes for destitute,
orphans and neglected children. Of these, seven are mianaged financed
by Social Welfare Departmerit, Tripura, l1(eleven) are managel by
Agartala Municipality and Notified Area Authorities, 4(four) are managed
by registered Voluntary Crganisations with 909% grant from the Govern-
uent. These are sponsored under the Central Plan sheme and financed on
cqual ratio by the Central and State Government. The capacity of cach
rome is 50 children each. ' '

With the change of socio-economic system of family vis-a-vis society
cither rural or urban there is more and more demarnd for institutional
services for the children who are rendered orphan, destitute, neglected due
lo some reasons or other. But it appears that institutional services can not
be encouraged to a greater extent since the emotional needs of the children
are not fulfilled to the desired level for want of Iove and affection needed
for the children. Besides management of institution and rehabilitation of
inmates poses a big preblem. So one of the alternative measurs for assur-
ing growth and development of the children who need special are and
protection is adoption which would definitely cater-to the need of the

children under family system. :

4. PROCEDURE FOR RECCQGNITION OF ADOPTION AGENCY :—

Any Indian or State level Social/Child Welfare Agency desirous of
obtaining recognition from the Government of Tripura for undertaking in-
country adoption or local adoption work shall submit an application in the
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prescribed form to the Directorate of Social Welfare and Social Edm.a---

tion, Government of Tripura, Agariala (Annexure—A).

5. CONDITION FOR RECOGNITION :(—

The voluntary agency which sceks recognition shall generally fulfil the
following condition i—

a) It shall be a society registered under the Societies Reglstrauon Act,
or a Trust created under the Charitable Trust Act; or an orgamsa—
tion registered under an appropriate law.

b) The organisation. should Tun a child welfare instifution such as
orphanage /destitute children Home/Home fcr Abandoned and un-

claimed babies. A certificate in this regard is to be produced by

the organisation that the Home is recognised by the State Govern-
ment.

¢y 1t shall have a duly' constituted Executive Tomimittee; the Chief
Executive of the Organisation as well as the majority of members
of the board/Executive Committee should b2 Indian Nationals.

d) The organisation should have Worked for the welfare of children
during the last three years.

e) The organisations.as wéll as the Institutions hadlings in-country
adoption should have following papers/documents and aciivities
connected with the services of children :—

i) that adoption as an actmty is being pursued by the ogrganisa-
tion as a welfare measure in the interest of the child and ot
as a commercial activiiy

ii) That proper records are being mzintained for children
admitted to the Homes;

iii} That the children admitted are provided with at Jeast

basic minimum standavds for their care, protection, educa-

..tion and development.

) Children of all age groups should lave schooling facili-
ties.

V) The _Institution must have adequats food and lodging,
sports facilities for children of all age groups.

vi) That lists of persons interasied in #d nting a child or tak-
ing a child under guardianship are being maintained by the
organisation regularly ;

vii) That the accounis of the orpanisation are being maintained
and audited  annually without delsv; and the auditor’s
reports are satisfactory ; that -any orsanisation = hich
is in recéipl of fcreign [unding is duly registered with the
Govermment of Tripura.

=
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vid) That the orgenisation is receiving regular progress reports
aboui the well being of children given in adoption and
takes edegunte follow-up measures 1o galeguard of 2gency.

T R S

a

i) Thet qualified stall having social work expericnce continue
to be employed ‘o iake care of the children.

6. PROCEDURE FOR ADOPTION OF A CHILD FROM A
PECOGMISED AGENCY —

Unrder the Hindu acdoplion Act 1956 oniv a Hindu can adopt
v. Christinas and Mislims are given children under the guar-
v and Warde Act 1880, wiich means that thev can ealy,take the
child gnd : md the parents are appointed gusrdisns
by :he Dustrict Court vith certain restrictions, that is for two vears
they are expected to submil quarterly reports te the agenecy in tripli-
cate with details of health, progress, general well being and plioto-
graphs of the chid. Besides, at the descretion of the Judge a deposit
in the name of the child armually is to be made il the child is 18
years old.

‘cuples residing in India are considered for iaking adop-
tion 11l 40 years of age in case of guardian of the family,
Above 40 years In cose of suardian of the family should
not ba allowed for taking adoption of a child. Children
shonld  also not to ‘be - placed with single parent lLe
widower.

i)

ili) Whon a fami'y comes to the Institutions both husband and

wife shou'd be rroperty interviewed by the Board consti-
tifed by the concerning organisation in order to satisfy
themes elves that hoth ave agreeable in the adoption. Cther
factors that are taken into account are reasons for adop-
tion, whether the extended family have. aceeptod the deei-
sicty, their income, religion etc. After extensive assess-
meat he family is to be registered by the organisation
and a fee of Rs. 50/- is to be deposited by the couple.

iv) hven though the family has been regpistered the agency
rererves the right to approvefreject a family for adnption.
The assessment/Home study enclosed as  Annexure—A s
to he submitied to the concerning orzanisation by a quali-
fled Seocial Worker who is to be eng sed by the orzanisa-

timn,  The Social Worker will visii the farzily in their

Home to assess slability in their relationship compatibility,

environment (family and neighbours) and ' financial position

and to verify authenticity of the documents submitted- by the
couple.

v) The waiting period or a female child is approx six months/
cne year aud for a male child up to two years.

42
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vi) The Home study thus prepared by the registered organi-
tion/a ency should be sert to the Directorate of Socidl
Welfae and Social Education, Ge¢vernment of Tripura,
Agaortila  alongwith the Isllowing  documents for consi-
deration ;—

1} Photographs of couple {Joint} 4 copies

Y

2) Sierility Certificate from Gov roment Eospital.

¢) Medical fness Certificate of couple from Medical Officer

4) Intome Certificate from Revenue Office; of the State Govern-
ment or employer in case of (lovernmenit emplovee

§) Marriage ertificate (as per proforma cnelosed) (Annexure—
B)

-6) Income tax return/assessment order

7) Bank acccumnt reference, if any

8) Statement regarding in-movable property

7. ELIGIBILITY OF A CHILD ¥FOR ADOPTION fe

a) Orphan children whose father and mother are not live L oer

b) Abandoned unelaimed babies.

In ai this cases children should be under age group 0-6 years and
they ave only eliqible for adeption by Indian parents er widow.

In case of Destitute, Delinguent cr neglected children the Institi-
ion itself should give adoplicn of those children ti}l economic Reha-
bilitations. Orphen, Abandoned or Unclaimed children above 6 years
of age should alto give adoption by the Institution itself as in case
of Destitute, Delinquent, and Neglected childre.

8. ELIGIBILITE" OF GUARDIANS ¥GR TAEKING ADOPTION :—

a) Any Indian parents or widow upto 40  years of age who
have not child or singie child .are eligible for taking adoption.

b) ‘Recognised Institutions either” certified by State or Central..
Government. !

9. ADOPTION LOMMITTEE —

There shoulc be two types of Adoption Review Committee, one
at the State leve. and other st the organisational level.

a) STATE LEVEL COMDMITIEE 1—

i} The State Government shall set up 2n Adoption Review
Committee chaired by the Director of Sceial Welfare and Edu-
cation. This Committee shall also incli.de-ohe representative
from each of the recosinised crganisatior s engaged in the field
oi Adeptim; Secretary, Tripura Council for Child Welfare ;

1

SR
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~

A Child Special st; an Advocate ¢f Agartala Far - a representa-
tive from Tripura University dealing with Child Psychology
and 3 eminent Sceial  orker from: 3 Disrict. The State
Government by notificatisn may change the member of the
committee time to time N any occasion.

L FUNCYION OF TiE ADCPIION BEVIEW CO MBITTEE . —

1) The committee shall meei; periodically to disciiss Child Welfare

Ineasures, Specially ways and means ig brimaie in' country -

Adoption of ch Idren.

2) To Review and approve the proposals reccmraended. by the
Organisational ave] comrr ittee,

3) To Review the Inspection report of the resporsible officer who
will be engager by the Director of Social Walfare ang Social
Education for inspection of the vesidence of Adoption seeking
Farents or wic yw before the case is approvad.

4) The Committec ghall el for information _and data avery
quarter from all Agency engaged in Adopiion in order 1o
monitor and evaluate the {unctioning of thes> Agencies. (the
data shall be called for iy a proforima 4o be Erescribed for thig
Furpose)

bl ORCANISATIONA!, LEVEL COMMITTRE 1

i) Each recognised Institutioz:/’organisation shall set up an adop-
tion Review Ca mmittee ¢! aired by the Presic snt or Secretary
of the ins‘t-itution/.ong.anisatjon. This  Commitiees shall also
include Sub-Di isional Ofiicer of the concerni g Sub-Division;
appointed Social Worker of the respective organisation /institi-
tion; Chairman of the Cconcerning Notified Apeg Authority or
Agartala Munic pality as the case may be :nd five eminent
persons of the concerning Distriet, The organ’sationfinstity-
tion may by nc tification rhange the member of the committee
time to time sunject to ap
Level Committze,

i) FUNCTION OF THE COMMITTEE ..

nT 0 review the proposal for adoption ag sought for by the .

Indian parents opr widow.

2) To 1eview the Tzport Hom= study and other documents ag syb-
mitted by the appointed Social Worker of ihe organisation/
institation, -

3) To recommend the proposal for adoption: to the State Level
Committee,

4) Members shoul'l visit the residence of the /doption secking
barents or widew before any recommendationy is made,
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9} The Commities shall raeet periodically to discyss child welfa_rég” ’

messures, especially ways #nd means to prcmo’e in country”
adopiion of ch ‘dren. ’

10, ADOFTION CFLL .
An Adoption Cell in the Dirceiorate «f Social Welfare and Social

Baucelion is to he ¢reated with the fol'swing posts to monitor the
entire process for adoption of childsen :

1. Zerior Technical Assti. — 1 (one} No.
2. ‘U‘D‘ Clerk, ~ — 1 (one) ,,
2. 1.0 Clerk. — 1 (one) ,,
4. Class—1V, " — 1 (one) ,,

i1, BEGISTRATION CF CHILDREN IN THE COURT :— -

After handing over of children of the lgcal guardian the Organisa-
tion should cbserve keenly the development of children in the family
environment of the guardian. The appcinted Soecial Worker of the
Urganisation should visit the family in every raonth and should
furnish a monthly 1o {he Organisationa’ Level Review Committee,
The concerning Review Commitlee stould review 3 consegritive
monthly reports and should take —decision to the effect that the guar-
disn i3 suiteble for adoption of the child, Accordir iy the Organjsa-
tion and the guardisn jointly shall appeir hefore “hie District Court
of the concerning Disiriet for registration under appropriate Law/Act,

2. EXCEPTION :—

In case of Government Institution the State Level Heview Commi-
ttee shall decide the process of adoption as per thie guideline.

National level recognised organisation may tra-sfer the children
fiom the State to their other . Institutions within this country subject
i submission of monthly report 1o the Diirectorate of Social Welfare
and® Boeial Education 411 and after cne year of g'ving adeption of
thildrin {o the Irdian parents residing in India, : s

e

-
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ANNEXURE—A

" APPLICATION FGRM FOR RECCGNITION OF ADOPTION

1.

[

Place :

AGENCY FOR IN-COUNTRY ADOPTION
Name of ihe Agency/Organisation/Institution.. .
with full postal address for seﬁkmg recog

" nition” a5 Adoption Agency

Date of incorporation

Briet history of the Organisétion/l_ns:titu- '
tion and description. of its objects and
activities ,

Whether registered/recognised by the -
State Government.-

Whether the Organisation/Institution is
registered under Indian Registration Act

1860 (Act XXI of 1860) or corresponding
State Acts or it is managed by a Trust or
Body of Trustees (Details of registration with
the names of Act)

Whether the Crganisation/Institution is
managed by the Central Govt./State
Govt, or local body

Wiiether the Organisation/Institution is
of All India Character, If so, give the
naturs of its all India activities,

FINANCIAL STATUS:

a) Source of finance

X

b} Whether any Govt. grant is received
by, the Organisation/Institution,
if so, give details
¢} Whether the accounts of the Qrganisation/ :
Institution are audited every year? Ii
50, please submit statement of accounts and
audit report of last three years

'

Date :

Signature of-the Chief Executive or
other ;Authorised Person of the Orga-
nisation/Institution. (with Official
stamp).

[FYS
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solernnly declare tIns -day of

that to the best our knowledge: That our marriage has’ been solemmsed"
according t¢ Hindu Religious retuals and have been leading our lives

The Undermgn,ed I o i e g 00 ) B e B oo e e i ..o and
P.O-,,,cn. e e dee odw kow ack wadl we 5 PS ; 4ne snm Thng '..:- DlSt
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' ANNEXURE-B
MARRIAGh CERTIFICATE OF. ADOPTIVE PARENTS =

FETT) ',j,lh‘ .:-_. :.7.'7. .-.:_ 7_.... “Of ;..."‘... . .:.’... e ...‘ ot I

em g e e F

. who intend to take a child fox, ad()ptmm do here«by

happily. That we 1ntend to take in adoptlon a male/female child for ;

Husband’s signature. Wife’s';sitgﬂamre, '
Signed in the presence of : — e L . )

vhich both of us have full consent, .

i ®ed kat

A

nnted at thc "111pura Government Presd, Agartala

*.
I
|

Amer



